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3.8.2018 Petitioner Sri Jayanta Sen and Smt. Liza Dey have filed a

petition U/S. 28 of the Special marriage Act,1954 for dissolution

of marriage on mutual consent by a decree of divorce.

The case of the petitioners is that the marriage

between the parties was solemnized on 21.4,2016 before the

Marriage Officer, Bongaigaon and accordingly a marriage

certificate vide No. 128 of 2016 dated 21.4.2016 was issued by

the Marriage Officer, Bongaigaon. After the marriage, both the
petitioners led their conjugal life at Bhakarivita, Bongaigaon . lt

is contended that during the period of conjugal life the differences

between the petitioners were cropped up owing to the

incompatibility of habits, tastes, differences of opinion and

temperament and due to frequent quarrel, their day to day life
became more tensed. Their differences of opinion developed day

by day and reached to such an extent that both of them were

unable to live together as husband and wife. As a result of which

the petitioner No. 2 used to reside at her parental house since

27.9.2016. Though their parents, relatives and guardians tried to
sort out the differences between the petitioners but no fruitful
result comes out and since 27.9,20\6 they are residing separately.

Then both the parties mutually agreed and decided that there is

no point for continuance of the marital relationship and mutually
agreed that the marriage should be dissolved and prayed for
dissolve the marriage by mutual consent.

Both the parties have submitted evidence on

affidavit separately where they have reiterated the averments as

stated in their petition, Efforts have been made for conciliation
but failed,
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From the evidence of the parties, it appears that after the
solemnization of their marriage, their relationship deteriorated
and they have not living together since 27.g.20t6. The present
application was presented on 20,1.201g

From all such matters on record, r am of the view that
the petitioners have made out a case for dissolution of marriage
by mutual consent and it can be reasonably concluded that their
ng,arriage has irretrievabry coilapsed. so they shourd be rerieved
from such so- called relationship like marriage by way of divorce.

ln view of the above, it can be held that the petitioners are
entitled to get the relief as prayed for. Accordingry, the marriage
between the parties is hereby dissorved by way of decree of
divorce on mutual consent.

Prepare the decree accordingly.

lssue precept to the Marriage officer, Bongaigaon to cancer
the Marriage certificate vide No. 12g of 2016 dated 21.+.2016.

As dictated,

District Judgc,
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